‘. IN THE CENTRAL ADMINISTRATIVE TRIBUNAL :
AT HYDER ABAD

HYDERABAD BENCH

Betuwean :-

A.Surya Rao -

And

1. Union of India rep. by its Secretary,
Minigtry of Communications,
Dept. of Telecommunications,
New Delhi - 110 001,

2. The Director Ganafal, Telecom,
New Delhi.

3.§The Chiaf Gensral Managsr,
iTe Lecommunications,
:Andhra Pradesh, Hyderabad-1,

4, The Sr.Superintendent,‘
Teisgraph Traffic,
"Vigakhapatnam=20.

oo Applicant

+«es Respondents

Counsel for the Applicant : Shri M.R.Chandramowli

(s

Counsel for the Respondents: Shri Kota Bhagkar Rao, Adél.CGSC

CORAM:
THE HON'BLE SHRI R.RANGARAJAN : FEMBER

THE HON'BLE SHRI B.5.3AI PARAMESHJAR :
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(0rder per Hon'bie Shri R.Rangarajan, Member (R) ).

Nons for the applicant. Shri Kota Bhaskar Reo, learned
atanding counssl for the respondents. As this 0.A. was filed in
1994, it is disposed of under Rule 15(1) of the GAT (Procaqdure)

Rulea, 1987.

24 The applicant in this O0.A.was appointed in the Departmant

of posts as a Clerk on 19;10-62. Subsequantly hs was appointad

as a Postel Signaller after undsrgoing presﬁribed training iwith

one advance increment. Lated he aphliad for the post of Telegraphisi
through proper channal, Affer completing successfully the |prescri-
bed treining of nine months, he was appointed as a Telegraphist on
4-10-68 with- threa advance incfements. Consequanbly one advance

. * et - -
incremsnt granted,when he was appointed as Signallier was siubgse

gueRtty- yithdraun and the over payment was calculated and ﬁacuuared.
L '

. He was given the 0TB promotion with effect from 30~11-83

counting the servics rendered by him in the Postal Arm also earlier
tolhis posting aé Signaller’but it uwas stated that counting of the
.gérvice rendered by him in the Postal Arm was found to be incorrect
when the applicaht represented for stepping up of his pay on par
with his junior one Sri K.Sathiraju. Hence his UTBP promotion

uas poatpdned tﬁ)30-9-84 instead of 30-11-83, He filed a ietition
against postponerﬁant of his date of promotion against QTBP | scheme
but the same wasr ejscted. The applicant was promoted € against
the’segnnd time bound promotion schema on the basis of his services

rendered by him as Signaller discounting the period of: training he

ﬂ-/fnz:ieun.uant‘i’m: the post of Telagraphist, }he 8PPlicantfa&?E:statas
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that his service in the postal Arm as well es the Training pn?rlod

should be counted for the purpose of giving him ths BCR Prom£tian.

f

His prayer in this connection was also rajacted'by the impugrad

latter No,1-62/85 NCG (Uol.Ifl) dt.14-5-92,
. S |

4, This ?.A. is filed to grant the applicant BT8P with effect

from 30-;1-63 and BCR ﬁromutian with effect from 1 6-10-50 with all

consequential benefits by setting eside the letter No.1-62/85 NCG

(Vol.II) dt.14~5-82 issued by t he respondent No.2 and the conse-

quential letter of ministry of communication letter No.20876/93 STN

\
dt.29-7-93, The main contentionsof ths applicent are two [fold,
‘ .

They sre :-

(i) His. gervice:in.ths Pestal Arm:right from his
entrance in the postal sarvice way back on 19-10-62
should be counted for the purpose of granting him
promotion under OTBP ss well as BCR schame;

(11)The traning period of Telsgraphist shauld
also be taken into servics for counting as
eligible service for promotion under those tuo

———
———— e

schames,

5. The applicant further submits that non-inclusion of| service

.

period as besve is arbitrary. The trsining period is a+ed counted
' (3
for the purpose of increments as well -as for Final settlément

WLV c ‘

l
benefits. Hence deleting the period fPor the purponse of éromotion
| | 5 |

=f OTBP and BCR Scheme a@s arbitrery and irregular., ,
A%

l
6. The respondents have filed a reply. Their conteLtion is

i

that the applicant uajbusted as a Telegraphist under outs&der quota.

Hence his services in the cagre for the purpose of OTBP and BCR

M~m14’vgk’qﬂ“uk7- =

schemaLand the services rerdered by him in Postal Arm ke# got no

C

relavance, The training period is taken into account iny for the
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purpose of incremant and ag qualifying service for pension.,

The fualifying service is dfferent from the regular sarvice Y

Gurta e Wiz P> o .
for the purpose of promotlon cannot be . lhey further
state that EOL without Medical Certificate does not count as
regular service whereas the samgis takan into asccount for qusli-

)

fying service for retirement bhenefits., Accordingitc DOT=-NO Lr,
No.1-62/85-NGG (Vol-Ii) dt.14-5-92 in cese of officials who wers
recruited as Telegraphist against outsider quota, their basic cadre

in the Postsl Arm
is Telegrsphist for all purposes and their services/cannot be

for
counted/ﬁg 0T8P and BCR,

7e The applicant was initially given one nazf? incremeht
when he was posted as Telegraphist and that was subsequently with-
drawun. The applicant did not make any attempt to re-gain the
sams if rejected by the Respondent authoritiss, by approaching
the judicial forums, The applicant failed in taking suitable
measures for treating his promotion as OTBP as on 30.11.83 when
it vas postponed te 30.4T.84. At this stage, the applicant
cannot come to this Tribunal to revise his OTPB scheme promotion
g oM ek . 2 - 304??Z,M£‘A471o)!f‘:;
as 30,11.83, Hence iteesddag his promutlqu}S to be treated as a
time barred and cannot be agreed to. Further the applicant
for unknown reasons have not taken _any proper action when his
increment was reduced and his date of promotion under OTBP Schems
[l —
was postponed. This would indirectly shows that haLfeconc1led
Udodd
that his service under P, stal Arm ut&% not count for GTBP schame
and BCR Schame. This—mesns—that the hmé not agitated for ceusding -

*

his training period as regular saruicaé&nﬁluy"
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Be In the reply afPfidavit it was stated that according to
the DOT Latter dt,14-5-32 that the officials who were recruited
against outsider quota, their basic cadre is telegraphist for.ﬁll
purposes and as such their services in the Postal Arm will not be
counted for OTBP and BCR. When sich a clear cut instructions
are available, the applicant cénnot claim the relief as prayed
for. Further it has been statsd that the training period is only
t#ha counted for the purpoaé of increment and quaiifying service
for pension. It is furthsr stated that the gualifying service is
différant from @ha regular service. The training period will be
countaAifnr the 5urpusa of increment and qualifying service far
the purposa of pension but not for the purpose of promotion
under the said two schemes. This statesment of the r espondents
is not controverted by ths applicant by filing & rejoinder to

. | Mo cdedin. B2V T
the counter. In the absence of any such materialLthat t he state-

ment of the respondents ad indicated above is illegal and arbi-

trary, the same cannot be evsr‘£¢i35%<2fﬂﬁﬁdcq *
. -

9. 'In view of the forgoing reasons, the applicant has not
made out a cage ?pr counting his Postal Arm services as well as
the service rendsred by him during training.for promotion undsr
the OTBP and BCR schemes. Hence it has to be haidlthat the OA

lacks merits.
10. Int he résult, the 0.A. is dismissed. No costs.

T

(R .RANGARA JAN)
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Member (A) -
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